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(0  0*0.11. 804 . ytih& M  in
Qm$t* at M  toted the 8th
March, 1970 containing corrigendum 
&  Notification No. G.S.R. 11 
published In Gazette of India dated 
the Utfc January, 1975.

m  G.S.R. 905 published in 
Gazette of India dated the 8th
Marcfc, 1979, containing corrigen­
dum to Notification No. G.S.R. 13 
published in Gajeette of India dated 
the 11th January, 1975.

(Hi) G.S.R. 306 published in 
Gazette of India dated the 8th
March, 1975, containing corri­
gendum to Notification No. G.S R 
12 published in Gazette of India 
dated the 11th January. 1875.

Uv) G.S.R. 307 published in 
Gazette of India dated the 8th 
March. 1975, containing corri­
gendum to Notification No. G.S.R. 
53 published in Gazette of India 
dated the 18th January, 1975.

<v> The Indian Administrative 
Service (Fixation of Cadre 
Strength) Seventh Amendment 
Regulations, 1975, published in 
Notification No G.S.R. 808 in 
Gazette of India dated the 8th 
March, 1975.

(vi) The Indian Administrative 
Service (Pay) Third Amendment 
Rules. 1975, published in Notifi­
cation No. G.S.R. 309 in Gazette 
of India dated the 8th March, 
1975.
(vii) The Indian Administrative 

Service (Appointment by Compe­
titive Examination) Amendment 
Regulations, 1975, published in 
Notification No. G.S R. 145(B), 
m Gazette of India dated the 13th 
March, 1975.

(viti) The Indian Police Service 
(Appointment by Competitive 
Exwainatfcp**) Amendment Regu­
lations, 1975, published in Notifi­
cation No. & & .R. 146(E) in
Ga»fcte of India dated the 13th 

«weh, 1976. (Placed in Ubrar».
s«« No. MMtftt/H).

** 1&-4&

(Z) A copy of the Arms (Amend­
ment) Buies, 1999 (Hindi «nd English 
versions) published In Notification 
No. G.S.R. 278 la Gazette of India 
dated the 1st Match, 1975, ««rf?r 
sub-section (8) of section 44 of the 
Anns Act, 1959. [Placed in library.

See No. LT-9228/75].
MR, SPEAKER: Shri Pranab

Kumar Mukherjee—he is not here.
Shri Ziaur Rahman Ansari.

Audited Accounts or Central Silk 
Boakd, Bombay tor 1973-73.

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI ZIAUR
RAHMAN ANSARI): I beg to lay
on the Table a copy of the Audited 
Accounts (Hindi and English
versions) of the Central Silk Board, 
Bombay for the year 1972-73, under 
sub-section (4) of section 12 of the 
Central Silk Board Act 1947. [Placed 
in Library. See No. LT-9230/75],

SHRI PRANAB KUMAR MUKH­
ERJEE rose—

MR. SPEAKER: I called you but
you were not here. Yes, you may
lay your paper.
Notification unukr Central Excise 

Rules, 1944
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER­
JEE): I beg to lay on the Table a
copy of Notification No. G.S.R. 
147(E) (Hindi and English versions) 
published in Gazette of India dated 
the 12th March. 1975 issued under 
the Central Excise Rules, 1944. 
together with an explanatory memo­
randum [Placed tn library. See 
No. LT-9229/751.

Gujarat Local Fund Audit Ruwb, 
1974 and a Memorandum

THE MINISTER OF WORKS AND 
BOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): On behalf of Shri
Dalblr Singh, I beg to lay on the 
Table:



[Shri XL Raghu Ramaiah!!
(1) A  copy of the Gujarat Local 

Fund Audit Rules, 1974, published 
In Notification No. KP—245*CFA- 
1364-7893-(74)-DH in Gujarat 
Government Gazette dated the 20th 
February, 1975, under sub-section 
(4) of section 14 of the Gujarat 
Local Fund Audit Act, 1963 read 
with clause (c) (iii) of the Procla­
mation dated the 9th February, 
1974 issued by the President in 
relation to the State of Gujarat.

(2) A memorandum (Hindi and 
English versions) explaining 
reasons for not laying the Hindi 
version of he above Notification.

[Placed »n library. See No LT- 
9231/75].

tpt (smcr) srrarer
sft, *ro 5 ( 2) %
ffcW I 5ftfef̂ %9FT
2 0 T O ^ , i975^tfW rr«rr— w **

T ff t t  mwv; smx srgV 
1 w  T* JT? str
*5fT f — TOT

ftn r * r? r , W t *Tfr$sr 
s?ft r r r  $ 1 *rr*n
% faq arfsr ^  r̂nrr̂ r % 1 
y rcw % 
* t  tit gfarsrr fasrcV *nf$i* 1 $
H T|?rr^f^^rf?PTO ^f<=rrr
« *  «rw 1
SHRI K. RAGHU RAMAIAH* 

The Explanatory Memorandum 
abundantly explains the reasons. 
But for President’s rule, in the 
normal course, these I presume would 
have been laid on the Table of the 
Assembly there and, according to the 
Rules of the Gujarat official Langu­
age* Act, they are being published 
la English only. Because they are 
to be under those rules in English, 
so, here they are placed on the 
Table in English only. It is 
abundantly explained.
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